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L I iTf lOf. NO 
Ap p1 i C ant (s) 	

f 
Respcnent s () 

Advocoe for Aop1ican(3) 	C9' 

. 	O 0 k) 

Advocate for Respondent(s) ,fy 	P 
29, 

Notes of the Registry DR fE 
29.9. 00 

ORDER OF THE TRIBUNAL 

Present: Hon 1 ble Mr.Justice D.N. 

Chowhdury, Vice—chairman. 

Heard Mr.M.Chanda learned counsel 

for the applicanti.and Hr.B.S.Basum.atary, 

learned ddl.C.G.S.C. for the respondents 

Application is admitted. Issue notice 

on the respondents. Records call for. 

Returnable by six weeks. List on 28.11.00 

for orders and written statenent. 

D, 	
Vice—Chairman 
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128. 11. 00 

t rd 

2.l.20( 

Four weeks time granted to file 

ritten statement on the prayer of Nr. A. 

eb Roy, Learned Sr. C.G.S.C. 

List on 2 .1.2001 for further 
rder. 

IS,  
Vice_Chajrm n  

List on 1 .2.2001 to enable the 
respondents to file written statement 
and for further orders. 

ViceCIa irma t 

/ 
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28.2.2001 	Four weeks time allowed to the 

respondents 	to 	file 	written 

	

)eAl i . 	 stateme&. List it on 4.4.01 for 

T' 
 

pKders.  

Vice-Chairman 

n km 

4.4.2001 	- List again on 16.5.01 to enable 

the respondents to obtain instr'uctions 

in the matter. 

tt 3-t-M& 	 Vice-Chairman 

n km 

	

16.5.01 	 Four weeks time aflowed to the 

	

• 	 respondents to file their written statement. 

List for orders on 20.6.01. 

Vice-Chairman 

nkm 

	

2096.31 	 At. the request of Mr.A.Deb 

Roy, 3r.C.G.$.C* four weeks time 

is allowed for filing of written 

statemit. List on 25.7.01 for 

orders. 	 c 
Member 

im 

25.7.01 	No written statement so far fili 

Further four weeks time is allC2ted 

	

b' 	 to the respondents to file written 

	

A2Q 	 J- 	 statement. 
List on 29.8.2001 for order. 

H. 

'/ice-Chairmar 

.pg 
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O,A. 324/2000 

Notes of the Registry tDate 	
Order of the Tribunal 

4 

29.8.01 	J 	Heard Mrs.N.O.Goawamj,lrfled counsel. 
• 	

for the applicant and also Ilr.8.C.Pathak, 

• 	• 	learned ddl.C.G.S.c. .for the respondents, 

Mr. B.C,Pthk,. laarned Addl.C,G.s.c. 

has 8ibmitted that the relief sughtin the 

application has already been granted. In 

support of his stat.ment Mr.Pathak, learned 

has refered to and mentjned 
1 
 the oomnnjnjctj 	fQ, CSIT 9/12/part_II dated 

• 	I 11th may, 2001 sent by Uy Bharat Sanchaj Nigam 

I Limited, Office of the Chief General Manager, 

Assam Circle, Guwahati. 3y the aforementioned 

communication, it app33r that the verification 

committee scrutinized the case of Shri. P.Oeka 

I. and on scrutiny of the records, the connitt,, 

toud him sattable and reconinanded his case for 

the grant of temporary status.A copy of the said 

communication is placed on records Sica the 

relevant prayed has a].ready been taken for 

• 

	

	conferring the applicant tempor,ry status, the 

application standsinstructjons, The application 

thue stands dismissed as instructions, 

There shall, howeier, be no order as to 

costs, 

iJic,—Chajrm3 

mb 
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jC— /7 IA: 



.'. 
t:: 



• 	
• 

I 
I 	M1. 

ahat 0 A0  

IN THE CENTRAL ADIIINISTRATIVE TRIBUNAL 

GUWAHATI BENCH :::GUWAHATI. 

Title of the suit 	 : O.A. NO. 	 /2000 

Shri PutiT]. Deka 	 : Applicant 

. Versus- 

Union of India and others 	: Respondents. 

INDEX_ 

51.No. Annexure 	Particulars of the Documents 	Page Nc. 

- 	Application 	
__•__/.O 

7'-  
- 	Verification 	 - 

1 	Appointment letter dt. 16.2.91 

2,3 & 4 	Copies 0? the letter dated 	T2 
13.12.93, 19.12.94 and 	 - 
Representation dated 26.7.94 

S. 	5 9  6 9  7 	Copies. of the letter dated 	J- - 

	

8 	11.6.96 9  12.6.96 9  5.7.96 
and 9.10.96. 

6. 	9 	Copy of the letter dated 

22.9.2000 

Filed by 

?[ 
	

- --; 

Advocate. 

• 	

• 	 '?T'1- pEk/1- 	

I 
/ 



IN THE C1TThAL ADMINISTRATIVE TRIBUNAL 

GUAHATI BCH ;: GUHATI. 

( An application under Section 19 of the Administrative 

Tribunal Act 1985) 

Original Application No ._/2OOO 

rween 

1. 	Shri Putul Deka 

Son of Shri Bichitra Deka 

Viii- Bajoni 

P.O. - Gopa]. Than 

I .S. - Nalbari 	 ...... Applicant 

- Verats- 

Union of India 

Secretary to the Government 

oflndia, Ninistry of Communication 

Telecom Commission, 

New Delhi. 

Chief General Nanager 

Telecom. 

Assam Telecom Circle, 

Ulubari, Gu,ahati. 

The Telecom District Nanager 

Ulubari, Gu'wahati. 

Divisional Thgineer Telecom 
/ 

Aeceptenee Testing 

U.N. Buzar Boiva Boad, 

Si lpukhur, Guwahati. Bespondents. 

%TI 	'/• 
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Details of the applicat ion  

10 	 ilars o f9r 

application is made. 

This application is made praying for a direction 

upon the respondent for grant of Temporary Status as Casual 

Nazdoor in terms of in existing Sanction Vacancies granted 

vide letter No. 269 4I-/93 -Stn -II(Pt) dated 9.2.2 000 issued 

by the Government of India, Ministry of Communication 

Department, O/o Telecom Services and also under office letter 

No. 269-4/93-Stn-II dated 12.2.99, whereby sanction for 

grant of temporary status of 672. Casual Vorkers have been 

made and also for a direction to the respondents to grant 

temporary status and regularisation of the services of the 

applicant in the department of Telecommunication consi-

dering 10(ten) years long Caxal Service and also in the 

light of the eeommndation dated 22.9.20 00  given by the 

Divisional &igineer Telecom Silpakhuri, Guwahati and also 

in terms of letter dated 21.9.20 00  issued by Asstt. General 

Manager, Administration. 

Jurisdiotion 

The applicant declares that the cause of action 

arose with in the jurisdiction of this Tribunal. 

Limitation 

That the present application has been filed 

within the prescribed period of.limita -blon as per the 

Central Administrative Tribunal Act, 19850 

?1)T1 h 
Conid.... 
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4. 	Pacta of the Case. 

4.1 	That the applicant is a Citizen of India as 

such he is entitle to all the rights and protections granted 

by the Constitution of India. 

4.2 	That your applicants name was sponsored by the 

District Enployment Exchange, Bharalwnukh, Guwahaji for 

appointment/agagement of Ca cual Motor Drivers, fo 1 lowing 

a requisition of the Telecom Department. His name was 	
S 

forwarded vide letter No. 294/91/13 9, 575 dated 20.6.91 

by the Di strict Employment . Exchange. Thereafter applicant 

was selected for appointmenttigagement, Uie applicant 

after his selection engaged as Caial Motor Driver vide 

Divisional Engineer, Telecom acceptance testing, Guwahati 

letter No. AP/GH/E-103-90-1 dated 16.2.91, with effect 

from 14.2.91. 

Copy of the appointmt letter dated 16.2.91 

is enclosed as Anneatre - I 

4.3 	That your applicant thereafter started working 

continuously without any break as Cial Worker and the 

authority being satisfied with the service of the applicant 

forwarded his name particularly by the respondent No • 4 

through letter bearing No. AT/GH/E-103/93.-94 dated 13.12.93 

andZ letter No. AT/GH/E-103/94-.95 dated 19.12.94 for regular I 
appointment of the applicant. 

Contd 

pti1JL DkA 
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It is stated that the applicant also submitted 

representation through proper channel addressed to the 

respondent No.2 praying for regularisation of service in 

the post of Notor Driver.xg 

Copy of the letter dated 13.12.93, 19.12.94 

and representation dated 26.7.94 are enclosed 

as Arinemres- 2 9  3 and 4 respectively. 

4.4 	That your applicant beg to state that the res- 

pondent no.4 vide his letter hearing no. AT/aH/-103/96-97 

dated 11.6.96, letter No. AP/GH/E-103/easual and part time! 

96-97/02 dated 12.6.97 whereby respondent no4 requested 
TW 

AGM (Adjnn) P & 1) Circle Jabalpur and DF ( I & A) 0/0 2MV 

U lubari, Guwahati reque ate d for sanction and regular! sation 

of the service of the applicant, similarly respondent no.4 

again requested vide letter bearing no. AP/(H/E-103/96-97 

dated 5.7.96, letter no. AT/GH/E-.103/96.-97 dated 9.10.96 

whe rein it is JUrther requested to regu la rise the service 

Of the applicant, it is also evident from the letter dated 

9.10.96 that the post in which the applicant is working 

of parmanent nature and sanction is being accorded from 

time to time by CGMT P & D Jabalpur. It is categorically 

bmitted that the job entrusted to the applicant is  

perennial in nature as such applicant is entitled to 

temporary statcs and regularisation of his service 

with immediate effect. 

Copy of the letter dated ji .6.96, 12.6.96, 

5.7.96 and 9.10.96 are enclosed as Annea.res-

5, 6 , 7 and 8 re spect ive ly.  
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4.5 	That your applicant beg to state that respon- 

dent no.4 vide hisi letter bearing no. AT/GH/-103/casual 

Mazdoor/2000..2001/09 dated 22.9.20 00 . whereby the case 

of the applicant has been strongly recommended to the 

General Manager, Kamru.p Telecom for regularisation of 

service and for con ftrment of temporary status with 

partialars of working days during the period of service 

from 14.2.91 to August 1998 by the respondent No.4, 

In view of the above factual position the 

applicant has acquired a valuable legal right for grant 

of temporary status and regularisation of his service In 

the Telecom Department, therefore Hon 'ble Tribunal be 

pleased to direct the respondents for consideration for 

grant of temporary status and regularisation of service 

in the vacant post of Motor Driver in the office of the 

respondent No.4 which is evident from the sanction letter 

issued by the CGM P & D Circle Jabalpur with immediate 

effect. 

	

- 	Copy of the letter dated 22.9 .2 000 and sanction 

of Post of Motor Driver for the year 2000-2001 

are enclosed as Annexure - 9. 

	

4.6 	That your applicant firtber beg to state that 

the applicant is entitled to benefit of temporary status 

under the scheme named as casual labourers, (grant of 

temporary status and regularisati scheme of the Department 

P-' T-.PE1 
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of Peleeomirunicatjon 1989) *iich has came into face with 

effect from 1.10.89, and the same is ammended subsequently 

extending the benefit to the óaai.al workers engaged till 

1997 as such the prescait applicant has ±.ilfil1ed all the 

requirements and also attained illegibility for grant of 

i i 
temporary status. It is ca-tegorically stated that the 

applicant has continuously worked for more than 24e days 

in evry caleidaryear since his initial date of engagement, 

as vach by operation of law be has acquired temporary status 

under the scheme mentioned above therefore Hon'ble Tribunal 

be pleased to direct the respondrts to grant temporary 

status and regularisation to the applicant from the date 

of initial engagement. The applicant is still working as 

ca.ial Motor ZR=izz Driver in the office of the respon-

dertNo.4 

	

4.7 	That this application is made bonafide and 

ends of justice. 

	

5. 	Grounds with LegalProvi sion. 

	

5.1 	1br that the applicant has acquired a valuable,, 

and legal right for grant of temporary status 

in terms of cawal labourers ( grant of Temporary 

status and Reguiarisation ) scheme of the 

Department of Telecomn.inication, 1989. 

	

5.2 	1br tkzttka= that the applicant is fulfi lied 

the criterian laid doi in paragraph 5(1) of 

the provision laid dovm in casual labourers 

Contd . .. 

i1t.1rL1 PI/ 
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(Grant of Temporary status and Regularisation ) 

Schemes, 1989. 

• 	3. 	For that applicant has comp].etted the requisite 

number of days in terms of provision laid down in 

paragraph 5 (i) of the casual, labourers ( For 

Grant of temporary status and regularisation 

Sàhemes 1989 ). 

For that the applicant is continuously working 

since their initial engagement without any break. 

F6r that the works performing by the applicant 

is of permanent nature. 

For that the present applicant is entrusted with 

the, similar natures of works which are being 

performed by the regular Nazdoor of the department 

of telecommunications. 

For that the bnefit of grant of temporary status 

have been conferred to other similar situated 

casual Mazdoor with effect from 17.12.1993 in the 

Department of Telecommunications . 

For that the applicant is legally entitled to 

grant of temporary status in terms of Para 5(1) 

of the provision laid down in Casual Labourers 

( Grant of Temporary Status and Regulation) 

Schemes, 1989. 

For that the similar matter has been decided 

by the Ernakulam Bench of the Hon'ble Central 

Administrative Tribunal in O.A. no. 750/94 

dated 13.3.95 in favour of the applicant. 

'p ii 	1< 
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For that the applicant approached the authori-

ties on number of occassion for grant of temporary 

status and regularisation of their services. 

For that the applicant has enquired a valuable 

and legal rights ftn.view of their long services 

rendered, to the Department of Telecommunication 

for grant, of temporary status as well as for 

regular isation. 

Fbr•.that denial of regularisation of their 

services and temporary status is violative of 

Article 14 and 16 of the ConLstitutiofl. 

' 	For that the work load which is entrusted to 

the applicant has not been reduced rather the 

sme has been tremendously increased in the 

recent past due to, wdertaking of various develop-

ment programme for expansion of Telecommunication 

facilities. 

Details of remedies exhausted. 

That the applicant state that he has no other 

alternative and other efficacious remedy then to file 

this application. 

Ntters not previcusl.y filed or pendinQ with 

any other Court/Tribunal. 

The applicant further declare that he had not 

previously filed any application, writ petition or suit 

regarding the matter in respect of which this application 

has been made, before any Court or any other Tribunal nor 

any such application , writ petition or suit is pending 

before any of them. 	I 	 p_1T'_J1-kfl 

4 
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8. 	Relief sought for 

Under, the facts and circumstances stated above, 

the applicant $ pray for the following reliefs : 

	

8.1 	That the respondents be directed to grant the 

benefit of the scheme named as casual labourer 

(Grant of Temporary status and regulari8ation ) 

Scheme of Department of Telecommunication 1989. 

	

8..2 	That the respondents be directed to consider the 

regularisation of the service of the applicant 

with immediate effect. 

	

8.3 	That the respondents be directed to allow the 

applicant to continue in, servipe till the benefit 

of temporary status and regularisatiOfl are granted 

to the applicant. 

	

8.4 	To pass any other order or orders as deemed fit 

and proper by the Hon'ble Tribunal. 

	

9. 	Interim reliefs prayed for : 

During the pendency 'of this application the appli-

cant pray for the following reliefs under the facts and, 

circumstances as stated qboveo 

	

9.1 	That the respondents be directed not to oust the 

applicant till final disposal of this application. 

	

9.2 	That the respondents.be  directed to allow the 

applicant to continue in service till final disposal 

of the original application. 

The above interim reliefs are prayed on the grounds 

explained above. 

"ptJTuL t1(KA 
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Details of Postal Order : 

Postal Order No. 
	 co2_c7 

øate of Issue 
	 2- 	/~-T 

Issud from 	 : G.P.O. Guwahati. 

Payable at 	 : G.P.O. Guwahatj. 

iJ,st Of enclosutes. 

As per Index. 

Verificat ior 

I 

p 'Tt' 1) E7V1 
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V E R I F .1 C A I I 0 N 

I, Putul Deka, son of Shri Bichitra Dek, 

village .Bajon5. P.O. Gopalthan, P.S. NaLbari, applicant 

in the above case, I do, hereby declare and verify that 

the statements made in paraQraphs I to • and 6to II are 

true to my knowledge and those made in paragraph 5 are 

true to my legal advice and I have not suppressed any 

material fact. 

And I sign verification on this Q 	th day 

of September, 2000 at Guuahati. 

?-'TL1'- 

g flat U r a. 
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• 
Copy Vfrwaz dd to 

 - 1) rbe 	iCrc1e,b1p,for tnfoxwattanj 
2) The A.Os(C&h),O/c,the CGMT&1) rc1eJs 

	

- 	
t• 	ifltoIatjorik? 	-, 	- 	

- -- 

	

• 	- • 	
$hri Put1'Dpk, ceunj •I4otr ttLyer ,-; 
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DEPARTMENT OF TELECOMMUNICATION5 
OFFICE OF THE DIVISIONAL ENGINEER TELECOM ;ACCEPTANCE TESTING 

4 	 GUWAHAT781OO. 

To 
The Divisional Engineer(P&A), 
O/o the Telecom District Manager, 

hat81OQZ. 

No. AT/GH/E103/93..94 	 Dated at GH,the 13-12-93 

Sub: Applicatioii for appointment of Motor 
Driver. 

Ref: Letter No. TDM/EST-17/93-94/41 dtd.at  
GH,the 9-12-93. 

With reference to your letter No. and subject cited above 
the following details particulars duly filled in the prescri-
bed Proforma nxz1ased kwk is forwarded for your necessary 
action please. 

Acceptance eating, 

PROFORMA OF_AP?LICATION 

Name of the casual Motor Dr.tver - SI PUTUL DEKA. 

Father'5 Name 	 SRI BEECFIITRA RAM DEKA. 
Date of birth 	 :- 1-2-1962. 

Educational Qualification 	:- ass- Vii. 
Employment Exchange Reg&stration; 7534/91/88. 
No. 

Date of engagement as Cosual Mazdoor: 14-.02-91. 

• Drive Licence No. 	 ;- 13725/mk. 

i7 
	

fI PUTULpHr 

cant 

Recommendation of the ControllIng Officer:- 

/ 

( 

0 

0 



ly  
DEPARTNTO OF TELECOMMUNICATIONS 

OFFICE OF THE DIVISIONAL ENGINEER TELECOM:ACCEPTANcE TESTING 

The LD.E. (Admn.), 
0/0 the TD.M., 
Ulubari, 

7199Z• 
Nó AT/G/E-103/94-95 	 Dated at GH,the 1912-94 

• 	 Sub: Appointment of MOTOR DRIVER 

• 	 Ref;- Your letter No. TDM/EST-17/Aptt/9 495/ 67  
dtd. atGR,the 3rd Dec. 1 94. 

With reference to your letter No. cited above, the following 

details particulars for appointment of M6tor Driver, intimation 

required by you as per office record are forwrd.ed for your 

néceSary action please. 

	

L 	 0f t0Wh1ta 
f'ktor Driver 	1.npage 	attached. 	p'ar.tiCuar 5  Cale 

mnt 	 ndet Year wise 
---..-..--- -_________•___'_____ -- 

	

01. 	SRI PUTUL DJKA 14-02-91 Under DET,A/T, A/T works for 
L3iipukhurl, 	N.E. Region 
Guwahati-3. 	(Meghalaya, 

• 	 Arunathal Prade- 
sli, Nizorain, 
Triura) and day 
to day off Icial 
works. 
w.e.f. 91-92, 
924-93,. 93-94 0  
91495. 

Divisional 	Telecom., 
flç Acceptance .T.tirg 
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T. 	

F- 

To 
The Chief General Manager 
AssamTeleCOm Circle, 
Ulubari, 

ZtQ9i' 

(Through DE.T., A/T, Guwnhati.) 

(Kind attentiOnL .G.M.(Admn. ), Asam Telecom Circle 

Sub:- Regularisatiofl of Motor Driver post 
cas'e of SrlPütul Deka under 

- 

Respected Sir, 

With due respect I have thehonour to state 

the following points for your kind and sympathetic considera- 

tion. That Sir, I am drivth the office veiic1e f D.E.,T., 
AlT, Guthati t.init since February,1991 as a csua1 Mátor 

Driver and tiii tody I have not been 	 Last 

ytar, o ririy prscn even juni 	to ne Wf1' rguie.rid throu- 

gh Msam CIrcle. 1 am fulfilling all the requi$ie criteria 
for regu1arisati)fl and all papers related to this hve been 
forwarded to T.DN.., Guwahati for neóesary action. 

I t  thr.Core requLt. your honour ,  io kindl.y look 

nto ny cae svrnpthetIca11.y and rrrange to order for my i  

rep,ui.ariSt1On. 	•• 	 • 

Dntd at Guwaheti, 	 Yours 	hfuily ;  

• 

the 26-07-94 	
uTj, J)&kA 

(cJTtJL DEK.A.) 
Casual Notor Driver under 
D.E.T., A/T, Guwahati. 

Ccpy to- 

The T.D.114, Guwahati,. for favour of 
information and neàessary action please. 
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OFFICE OF THE DIVXIONALEaxNEER TELECON/CCEpTArcE TESTING 
U.N1 .BEZ8AUAH OAD: :SILPUKHURI: :GUYAHATI-7jpQ. 
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To 
Sri S.P. Piwari, 
A.Gdl. (Adrnn.), 
T&D •Circle, 

No, AT/GH/E..1 O5/96-97 
	

Dated at C1, thu 11'O6-9 

Sub:- letention of Teflporary Group 8, C & I) 
Pots ofT&D Circle. 	. 

Ref: Your letter No. TD/$G...2137 dtd. 13.-04..93,. 

Kindly refer to your above mentioned letter dtd. 13O4-93, 
wherein a Sanction was accorded for a period 01-03..93 to 280294, 

This office hs already.. sent vide' letter of even No dtd. 

27th Feb'96 and 22nd 1arch'96 regarding Posting/rgulrjtjon 
of NotorDriver to this Unit. against the nct post. 

- 	 Latest letter,  in ths respect is still awaited. 

• 	You are requested kindly., to, forward the latest sanction 
letter as early as possible. 

1 • .  
Divisional Engineer, Telecom., 

':Acceptance Testing, 



1/I 
DEPARTMENT OY-TELECOMNIJNICAflONS 	. 

OFFICE OF THE DIVX$IONAL ENGINEER TELECOM:ACCEPTAWCE TESTIN( 
CZBARUAF1ROAD :SlLPUKFllJRI :GHATI.b1Q, 

• To 	 - 
• The Divisional Engineer .  P&A), 

• • O/o tho T,D.M,, 	. 	( 

Guwahati-78100 

No0 AT/GH/E-103/Caua1 & Part tinie/9697/02 	dtd.120696. 

$ub: Reguiarjstjon of 	Iotor.Driier. 

Ref: Letter No0 TDM/EST-17/Stff/959E/50 dtd. 
22396. 

With reference to the above. rnntioned letter it is further 
to inforii you that the case of retention of sanction of 

Motor, Driver is under active considertiori at Cirle Office., 

Jabalur as has been learntfrom A,G011.(Adrnn.), T&D Circle, 
Jba1pux'4 	 . 

The Liriver is continuing Under sanction mein. No TD/S2164 
dtd. 23-1090 of C0G.M.,T&D Circle, Jhaipur and time •to time 
retention order is issued, latest bein )/SG.2137dtd.' at.J3, 
the 13th April'93. . . 

You are requstd kindly to see that the service of this 

Jiotor Driver is regulrised.jn the best interest of service. 

• 	. 	 Divisional ngneer Telecom., 	• 
AcceptnceTesting, 

ahati781Q0.. 

•• 	•.- • 	 • 	 . 	 • 



GENT 

/ 	
KIND ATT.ENTIONS P. TIRI A.G. Admj,JJJ3, 

DPPARTItEI'IT or TflI ECOF1MTJ1TCTIONS 	 V\ 
O1"FIC OF TilE DIVISIONAL ENGINJER TELEO.N:ACC.EPT\NCE TESTING  

U.N. BEZBA R UAH 	S1LPWU . GrAH4TI7ni003 

4 

Pated at G11 tho 5h J111 L'i C96 

Retntion of Trnperry Group BC &, flPosts 
of T&D Circle, 

RC:- Your )e,ter No. TP/U 21 	dtcL 13 '9 

• 	Kindly cfei' to 1hi ofl'tce ].ettr evri V0. cid. I 	 t 
of potthg of re Iristion of iotr Driver to thi; TJit 	ri;; 

th suictIoned posts is unth'r zct1ve •c>nidcrtj.ôn In tho ofiic ci: 
Tlp'mi Di.trict, •Guwzhiti0 The .Off.icil Putu). Dka Cui 

o i. ,  D:iv1' tz 1'o1'J? 	hoo tiice 5ti July'1991 	 t 
• anct1Qn rncruo 1o. Ti/SG216' dtd. 312..90 id TD/SG..2137 dtd. 27-.2.C.2/ L 

I i3• for period 0-O393 to 2l3O2..4, 

You aPc therefo 	r' qu1ted kthctl t 	sc sj 	he 	- - L cc 

	

o.der e  so that the oif1cirl cn get the laen lt o r(1r3 	LLOi. 

• 	
Thir b 	a i'efernc tolphon1 c tiik .h.yoü Ofl (t 

D5.v..t3icn3. E;j-  
it'C() L;4. 1C*. •Tt i u 

Cc,jiy 

Q .  
Sri S.P.Tlwprl, 

• A.GJI.(Aclrnn.), 
T&L) Circ]., 

No. .AT/GH/E-iO3/9697 



DEP1 TMENT OF TELECOMMUN ICAT IONS 
• 

S 	 0FFIE OF THE DIVISIONAL ENGINEER TELECOM:ACCEPTM4CE  TESTING 
U.N. BEZBARUA1 QAD: :SILPUKHUR :GUtAHATI81 003. 

To 
The Telecom DLtri,ct  PlanAger,. • 	.• 	Ulub&iri, 	 •, 

ik21QQZ. 

No. AT/GU/E..103/96-97/ 	 Dated at GM, the 01096 

Sub_ Regularisation of Casual Motor. Driver. 

Ref:- Youi' letter No. TDM/EST-179/9697/33 
dtd. at Guwahati,the710-96. 

@X 

Under the reference letter .  No.cited above it i s to 
inform you that the post of Motor Driver is perinnent and 

time to time sriction is accorded for retention of post 
by Chif Gcrri Nnjr Telecon TO Clrc)e, JRo1pur0 

S 	 •• pr (hi 
• 	

• L' Djv si on1 	 '1eC)7fl0, 
• 	 •. 	 S 	 • 	

S  Acceptance Tstirig, 
.5 	 iwahati 281 



~)Ovxcz 	

DEPARTMENT O TEtECOtIUtIICATXoNe 
TECHNICAL AND DEYELOPNT CIRCU 

 OF THE DIVISIONAL ENGINEER TELECCI 1 .  ACC*PTANCE T8TTh0 

To 

The Cenerel Mrneger 
Kemrup Teleóom. IJietrict 

No. AT/OI1/E.i103/C 'euel PI*door/20002001/09 dt. 2.9.2000. 

Sub iYerifioattón of elttbility for oonf6ent of Teiapór7 
ttue. 	V  

Csee.ot Pri Putul Vke,CeUP. zdoor. 

Ret 

Sri Putul Deks, Cseu1 L&our working in the 0/0 D. E 
A/T,T&O Ctrc1e,OuwthetL, has fulfilled all the oritere for oo 

of Tevporery Sttut'*hs on the fellowJn8 bEeie, 

All the vouchers from 2/91(16.2.91 being the deti of hi 
engagement) to Auguet'93 has been verifted on the bai of pey 
ment particulars and eignsture of Sri Putul Dek e Ca5ul Madoor 

tfindige.ere no follows I 	 . 

.90 91 42 days 
• 	 . 	 91 92 33.1 	to 

92.93 
9394 . 365 ,, 

., 	 .: •. 	 365 	to 

93.96 . 	. 	. .36 	,, 
• 	5 

9798 .. 	 . 	 . 356,, 
98 99(till 8/98). 160 of 

Kindly thref ore grent him 2porry St*tue  ecwly. 

Division 	tn0ar Th1eo. 
Acoeptan TestinT&D Cjrcj 

______ 	 -811vukh  . Ouwahak  
I. 	The CGN,Asam Telecom.CircTh,OuwshatL,w.rt, his No.ESTT"9/ 

12(Pt$)/73 . dtd.29.42000. 	. 
20 	The CaM, T&l) Cirole,Jsblpur, This has r'eference to his NOn 

TD/8G3094/CAT dtd.50599. 

3. 	The Director A/T,T&D Cirole,C*lcutte. 

Divisienal(f.Eigineer T,lcom 
/ 	

-- AcceptncJTIii 	T&D CiaCI€ 


